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from the date of the cause of action acérﬁ'ing- under the
registered mortgage deéd, and therefore he held that
the suit was not time-barred. We are of opinion that

~ the learned Judge was in error.. According to sec-

tion 24 of the Contract Act the consideration or part of
the consideration being unlawful the mortgage deed
‘was void, and the agreement contained in the mortgage.
to pay the mortgage debt was void. That being so, the

consideration failed ab initio, and the mortgagee’s

, right was, as held in Javerbhai Jo%abhai v.-Gordhan
Narsi,® to claim repayment of the monsy advanced
to the mortgagor within 3 years of the date of the

mortgage deed as money had and received,” but after

3 years by reason of Article 62 of the Limitation Act,
hISIemedy was barred. ' For these reasons we set aside
the order of the Joint Judge and restore that of the

_‘Subordmate Judge with costs throughout on- the-

pldll’ltlff :

' - . Order set aside.
. 306 R,

@ (1914) 39 Bom. 358 at p. 366. . '
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- ‘Before Mr: -JusAticé,Bqtchelor and Mr. Justice- Shah, - - :
NARHAR DAMODAR VAIDYA (or1GINAL PLAINTIFF), APPELLANT v, BHAU

MORDSHWAR JOSHI AND QTHERS (omeAL DEFENDANTS), RESPONDE\ITS e

Hindu Law——Mztalcslzam—- Vg/avalzam Mayuklza—ﬂmdue in Mahad govemed

by Mitakshara. - . - S : . e

" In the town of Mahad in the Kolaba District -Hindus are ‘governed by- the
Mitakshara and not by the Vyavahara. Mayukha. ‘

SECOND appeal from the decision of V. G. Kaduskar
First Class Subordinate Judge, A. P., at Thana, confirm-
ing the decree -passed -by B. G. Sabnis,- Second Class

' 'Sub01d1nate Judge at Mahad.
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Sult to. redeem a mortgage |

" The;property mortgaged was %mnted in the town - of
Mahad. It.was originally owned by one Narayan. On

’ Narayan’s death, it passed to his sister Kashibai. She

had a son Vishnu by name and a.daughter named

. Krishnabai. The property was mortgaged after- Kashij-
" bai’s death by her husband Balaji as guardian of

.Vishnu and Krishnabai to defendants Nos. 1 and 2.
.Subsequently Vishnu sold his interest in the property
to the plamtlﬁ Whﬂe Kmshnabal sold hers to defend- '
“ant No. 3. '

The plamtlﬁ next sued to redeem the mortgage under
the provisions- of the Dekkhan Agriculturists’ Relief
Act. The claim was resisted by defendant No. 3. It
~ therefore, became necessary to determine which of the
two ass1gnments was valid, in other words, whether
Vishnu or Krishnabai was the heir of Kashibai. If
the Mayukha applied to the parties, Vishnu was
the p1eferent1a1 heir; and if the Mitakshara applied,

-

‘_Krlshnabal was the pleferenmal heir. The question

then resolved itself into, whether the Mitakshara or the
“Vyavahara Mayukha apphed to Hmdus in the town
of Mahad. -

"Both lower Gourts declared in favour of the Mltak-
shara and dismissed the plaintifi’s suit.

The plaintiff appealed to the ngh Courb

Jay Jakar with J. B. Gharpure and P. B Shingne,
for the ‘appellant : :—The parties here are governed by
‘the Mayukha, for the. town.of ‘Mahad is in- the North -
- Konkan. Mahad is on the Northern' s1de of the river
Savu;rl Whlch forms the Southern boundary of the
-North Konkan: see Sakharam Sadashw_ Adhﬂcar_z

. Sitabai.

@ (1879) 3 Bow. 353 ab . 367.
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G S. Rao 'md D. C’ Virkar, for respondent No. 3 :—

"The town of Mahad is not in the North Konkan but in -

=the South Konkan. Bomibay Government Gazetteer,
" Vol. J, Part II, p. ix, gives the extent of Konkan. It is
- sub-divided into - North and South: The Northern
portion lies a_to. ‘the North of Bombay; while the.
Southern portion lies to the South: see' ¢id, p. x.
In the Government Selections, New Series, No. 278,
pages 12, 13, the term South Konkan is explained as the

tract includirig the whole of the present Kolaba District
~except ‘the Talukas of Karjat and Panvel. Looking

into the past, Mahad never formed part of the Kingdom
of Guzerat which only extended as far as Cheul or
‘Revdanda ; and early in the sixteenth century the
" coast boundary shrank from Cheul to Bombay:
Kolab‘x Gazetteer, Wol. XI, p. 142'; Erskine, Vol. 1I,
20 ; Nairne’s History Gazetteer, Vol I, Part II,

. p 34 and Elphmstone, P. 763 '

Nllakantha, “the author of Mayukha llved about
1600 A.D.: his works came into general use about
1700.A. D. The Mayukha was the recognized authority
in provinces conquered by the Marathas, Mahad is only
eight miles South of Raighad, capital of Shivaji, in the
17th Century, and was part of ,the Maratha Kingdom
long before the Mayukha was recognised as authority.
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The cases of Krishnaji VyankteSiz' v, Pah'du"i'ang;(‘)" .

Vijiarangam V. Lakshuman;® Narayan  Babaji
v. Nana Manohar® and Lallubhm "Bapubhai
v. Mankuvarbai® refelred to.

Jayakar,in reply:—The present.divisions of Konkan
canpot help us. The former divisions as demarkated
" by the Sa’vitri river must}-be'looked to. : -

@ (1875) 12 Bom. H.C.R. 65 @) (1870)7Bom H.C.R. (A.CJ.) 153
at p. 68. . . at p. 167.

© @ (1871) 8 Bom. HCR (OG J) @ (1876) 2 Bom. 388 at p. 418.
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BATCHELOR J. —@he questlon before us is whether
the Vyavahara Mayukha or the Mitakshara is, apon a
point of disputed succession, the predominant authority
in the fown of Mahad in the Kolaba District. That .
question arises in this way. The property involved in
the litigation belonged to one Narayan, and on his
death was inherited by his sister Kashibai, who, under
the law of this Presidency, took an absolute estate.
Kashibai, dying, left a son and a daughter, and the |

._controversy is-as to which of these two is the preferen-

tial heir. Under the* Mitakshara, the daughter, and

“under the Mayukha, the son, would be preferred. The

‘present appellant, who was the plaintiﬂf below, claims

- ag a purchaser from the son of Kashibai, and contends

~for the paramount authority of” the Mayukha. The

contention has been disallowed "both in the lower i
appellate Court and in the trial Court, where the learn-
ed Subordinate Judge, Mr. Sabnis, hus written a well -
considered judgment.  Geographically the town of
Mahad is situate in' the southernmost Taluka of the
Kolaba District, and, though it stands on the Northern
bank of the Savitri river, it is well within the Maratha,
or Maharashtra country, as that term is popularly

- understood. It is elght miles from Rayagad, formerly :

a stronghold and capital of the Marathas. Prima facie
1t would seem, therefore, that the Vyavahara Mayukha
Would not be the prevaﬂmg authority.

It ig, ho‘vvever, argued for the appelhnt that Mahad
must be taken to fall within a somewhat ill-defined -
phrase “ the Northern Konkan,” where, it is said the
Mayukha is predomlnant Folluwing the argument at
‘the Bar, I will assume that the, Mayukha is predomi-
nant in the Northern Konkan, leaving that phrase for
further explanatlon There are dicta to-that effect of
many Judges and it is unnecessary for our present
purposes to question the authority of these dicta.
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The question, then, will be Whethe1 the town  of
Mahad falls within er without what was meant by the
~Judges when they said that the Mayukha is the prevail-
- ing authority as well in the, North Konkan as®in the
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" island of Bombay and the province of Gujarat. In the Moamsnwu

- first place, it is desirable to Lave a clear understandmg

- -as to what is meant by the “ Konkan.” That phrase is

explained in the first sentence. in the “introduction. to
- “the Bombay Gazetteer, Vol. I, Part II, where we read :—
“The Konkan. is now held to 1nclude all the land

which lies between the Western Qhats and the Indian -

Ocean from the latitude of Daman on the North to that
) of Terekhol, on the Goa frontier, on the South.” In
- Vol. IT at p. 20 of Mr. Erskine’s History of the.

Emperors Babar and Humayun, the learned author

_says :— After the death of Muzaffar Shah, several of
his descendants increased the territory of Gujarat. His
- grandson, Ahmed Shah, a very distinguished prince

and the founder of Ahmedabad, reduced under his-

power nearly the whole country that formg the present
-Gujarat, including the low lands to the South below
 the ghats, the Northern Konkan and the island of

" Bombay.” - This passage is cited towards the end of

Sif'Michael .Westropp’s judgment in Sakharam Sada-
- shiv Adhikars v. Sitabai,® and constitutes one of the
- earliest pronouncements of the COurt in favour of the
predominance of the Mayukha in the Northern Konkan.
"~ The bnundary of the Northern Konkan is not described
- in this judgment, but at p. X of the Gazetteer, Vol. I,
. Part II; we read :—“ Whatever the old signification of
the word may have been, the name Konkan is now used
in-the sense first mentioned, and the modern division
- of the District is into North and South Konkan, mean-
ing the parts North' and South of Bombay The bound-

ary between the North and South.Konkan is, however,

: @ (1879) 3 Bom. 353.
B 663—8
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1916. sometlmes cons1dered t0: be- the Savitri river, which
 Nammam divides the Habshi’s territory from Ratnaglrl, as, for.
Damopir - SOme years after the English conquest, the- District of
-ngn the North Konkan included the sub-divisions as far
Moresawar, South as the Savitri” Tt i is, in my opinion, reasonable
L . tosuppose that the “thhKonkan” of Westropp, C.J.s
judgment in Sakharam’s case® was the tract denoted by
the modern usage of the phrase, and not the tract ex-
tending to the Savitri rivér. Indeed the line of divi-
- sion between the North and the South Konkan for our
present purposes is naf, 1 think, difficult to fix if we -
‘rémember the reason upon which the difference is
founded. 'That reason is historical and flows from the
- circumstance that the tract called the North Konkan -
was, while the South Konkan was not under the i imme-
- diate sway of the kingdom of Gujarat. " '

From a passage to be found at p. 763 of Elphmstone C
History of India, 1t appears that Bassein and Bombay
were detached possessions of the kingdom of Gru]arat”

~ and it'seems to me clear, from the various passages to
which Mr. Rao has drawn our attention, that that king-

~ dom never extended South of the towns or v111ages Cheul
and Nagothna, which are to be found in the Nmthern
or Alibag Taluka of the Kolaba District. . o

In Vol. I, Part II of the Gazetteer we read at p. 34 —
"#«“The kingdom of Gujarat extended as far South as
 Nagothna” and at p. 45 “The Northern Konkan as

far South as Nagothna had always belonged to Gujarat
but the Southern Konkan had only just been divided
- between the dynasties of Bijapur and Ahmednagar.”
~ In the Kolaba Gazetteer, Vol. XI, p. 142, it is stated :—
“Towards the close of the 15th century (1489) the in-
land parts of Kolaba passed from the Brahmini to the
‘Ahmédnagar Kings. The sea coast, including at least
‘Nagothna and Cheul, remained in the hands of the

® (1879) 3 Bom. 353.
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Gujarat Kings, till, in 1509, the overlordship of Cheul
passed from " GUJamt to the Portuguese. After this,
‘though: the coast boundary of Gujarat shrank from
. Cheul to Bombay, the Gujarat Kings continued to hold
the fort of Sangaza or Sankshiin Pen till 1540 when
it was made over to. Ahmednagar.” " In the Thana
Gazetteer Vol. XIII, Part IT, there are two passages
~ bearing upon the same pomt One of them runs: —
“Some years later (1508) Mahmud Begada still further
increased his power. He effected his designs® against
Bassein and Bombay, established a garrison at Nago-

“thana, and sent an army to Cheul. At this time when-

Gujarat power was at its highest, - according to the
Mirat-i-Ahmadi, Daman, Bassein and Bombay wese
included within the Gujarat limits ” (p. 443). The other
- passage, at p. 448, referring to a later. period says:—
- “Afew years later (1514) the Southern boundary of
Gujarat had shrunk from Cheul to Bombay.” - -

In accordance with the history thus narrated, we find
that, after the establishment of British authority, Mahad
_ 'was by the earliest authorities ‘incl'uded in the Southern
Konkan. At'p. 159 of the Kolaba Gazetteer, Vol. XI,
the change is described in these words :—* After they
came into the hands of the British in 1818, the three

sub-divisions of Sankshi (Pen), Rajpuri (Roha), and-
.Rayagad formed the Northern part of the South Konkan .

- or Ratnagiri Collectorate ;’ and in a foot-note in which
the details of these ac‘quisitionscare set. forth, we read
that ¢ the British Government took possession -of the
. sub-divisions of Sankshi, Rajpuri, and Rayagad, then

“forming the Northern part of the South Konkan.” This
tradition is continued in the Government Selections,
New Series, No. 278, pp. 12 and 13, where the term
“South Konkan’ as distinguished from ‘North Konkan’
is explained as the tract including all the present
Kolab_f:m District, except the Talukas Karjat and Panvel,

N
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Whieh ere to the North of the Alibag Talﬁkaj of Kolaba,-

_ belng separated from it by the Dharamtar creek

N

These hlstoucal refelences satlsfy me that when the -

llearned Judges of this Court spoke of the tract of
. country known as the North Konkan being under the

predominance of the Mayukha that tract was understood
to extend no further South than the Alibag Taluka, and
therefore cannot be held to have comprised the nown of
Mahad ,

- The only de01ded case from Whlch the appellant‘

seeks support for -his argument is Sir Michael West- '
ropps decision in Sakharam Sadashiv Adhikari v.
Sétabai. ® There, as I have stated, the passage from.

 Mr. Erskine’s history is cited, and the undefined term
~ “Northern Kénkan ™ is brought within the ambit of
‘the paramountcy of the Mayukha. That case, however, "

is, in my opinion, of no assistance to the present appel- .

" lant, for the learned Judges there, did not define what

they meant to include “in the term “ North Konkan,”

and the case before them came from Karanja, which is
just across the harbour from the island of Bombay.
The historical references’in the judgment are no more
than the basis for the conclusion which is expressed on

- pp: 867-368, that it would be i incongruous to declare that
. the Hindus on the one side of the harbour were subject
. to another law of succession from that which governed
- those on the other side. At the most the case would be

an authority for the view that the phrase “North

"Konkan” must be held to include Karanja, but as .

Karanja is very much to the north of Mahad, that deci-
sion would not serve the appellant’s turn. It is also

to be observed that the observations now under notice .

were made obiter as the decision of the case was: based .

"_on -other grounds ‘which will be found explained at

" M (1879) 3 Bom. 353.
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» pp. 363 and 368 of the report This being o, it is not : ;\'

possible to follow Mr. Jayakar’s argument when he
f would fasten supreme 1mp0rtance on a passing phlase

in which the learned Chief Justice notices the ‘histori- -

“cal fact that “formerly, ‘the’ boundary between the
‘ Northern and Southern Konkan was deeméed to ‘be the

‘Sav1tr1 river, which divides the Habshi’s termtory from .

‘the. Ratnag1r1 Collectorate and enters the sea ab
-Bankot.” The Court by no means decides, as would
be necessary for the plamtlﬂf’s case, that the ‘Savitri

river was then the boundary between. the North and

South Konkan. Tt i 1§ merely stated that at some previ-
-ous time the river was deemed or supposed to be the

boundary. In my opinion, the authorities, to which I
“have alluded, establish that the town of Mahad is not.

within the Northern Konkan, which the Judges have
“referred to as subject to the predominance of the
Mayukha, and the predominance of the Mayukha ¢an-
not either on principle or on authority be taken further
South than Cheul *and ‘Nagothna or than the point
wheére it appears to have been carried by the decision
i Sakharam Sadashiv Adhikars v. Sitabai.® For these
reasons, I think that the lower appellate Court’s decree
is right, and that this appeal should be dlsmlssed
" with costs. . . .

SHAH, J. .—T am of the same opinion, genelally for
the reasons given by my learned brother.

It is quite clear that Mahad forms part of the Southern

- Konkan, where the Mitakshara and not. the Vyavahara
Mayukha is the'governing authority on points of Hindu
Law, when there is a conflict between tliem.

Appeal dismissed.
. R. R.
@ (1879) 3 Bom. 353.

" B8l

629
1916.
NARHAR - )
DAMODAR

v

‘BmAu
MorEsowaR.”*



	Page 1 
	Page 2 
	Page 3 
	Page 4 
	Page 5 
	Page 6 
	Page 7 
	Page 8 
	Page 9 
	Page 10 
	Page 11 
	Page 12 
	Page 13 
	Page 14 
	Page 15 
	Page 16 
	Page 17 
	Page 18 
	Page 19 
	Page 20 
	Page 21 
	Page 22 
	Page 23 
	Page 24 
	Page 25 
	Page 26 
	Page 27 
	Page 28 
	Page 29 
	Page 30 
	Page 31 
	Page 32 
	Page 33 
	Page 34 
	Page 35 
	Page 36 
	Page 37 
	Page 38 
	Page 39 
	Page 40 
	Page 41 
	Page 42 
	Page 43 
	Page 44 
	Page 45 
	Page 46 
	Page 47 
	Page 48 
	Page 49 
	Page 50 
	Page 51 
	Page 52 
	Page 53 
	Page 54 
	Page 55 
	Page 56 
	Page 57 
	Page 58 
	Page 59 
	Page 60 
	Page 61 
	Page 62 
	Page 63 
	Page 64 
	Page 65 
	Page 66 
	Page 67 
	Page 68 
	Page 69 
	Page 70 
	Page 71 
	Page 72 
	Page 73 
	Page 74 
	Page 75 
	Page 76 
	Page 77 
	Page 78 
	Page 79 
	Page 80 
	Page 81 
	Page 82 
	Page 83 
	Page 84 
	Page 85 
	Page 86 
	Page 87 
	Page 88 
	Page 89 
	Page 90 
	Page 91 
	Page 92 
	Page 93 
	Page 94 
	Page 95 
	Page 96 
	Page 97 
	Page 98 
	Page 99 
	Page 100 
	Page 101 
	Page 102 
	Page 103 
	Page 104 
	Page 105 
	Page 106 
	Page 107 
	Page 108 
	Page 109 
	Page 110 
	Page 111 
	Page 112 
	Page 113 
	Page 114 
	Page 115 
	Page 116 
	Page 117 
	Page 118 
	Page 119 
	Page 120 
	Page 121 
	Page 122 
	Page 123 
	Page 124 
	Page 125 
	Page 126 
	Page 127 
	Page 128 
	Page 129 
	Page 130 
	Page 131 
	Page 132 
	Page 133 
	Page 134 
	Page 135 
	Page 136 
	Page 137 
	Page 138 
	Page 139 
	Page 140 
	Page 141 
	Page 142 
	Page 143 
	Page 144 
	Page 145 
	Page 146 
	Page 147 
	Page 148 
	Page 149 
	Page 150 
	Page 151 
	Page 152 
	Page 153 
	Page 154 
	Page 155 
	Page 156 
	Page 157 
	Page 158 
	Page 159 
	Page 160 
	Page 161 
	Page 162 
	Page 163 
	Page 164 
	Page 165 
	Page 166 
	Page 167 
	Page 168 
	Page 169 
	Page 170 
	Page 171 
	Page 172 
	Page 173 
	Page 174 
	Page 175 
	Page 176 
	Page 177 
	Page 178 
	Page 179 
	Page 180 
	Page 181 
	Page 182 
	Page 183 
	Page 184 
	Page 185 
	Page 186 
	Page 187 
	Page 188 
	Page 189 
	Page 190 
	Page 191 
	Page 192 
	Page 193 
	Page 194 
	Page 195 
	Page 196 
	Page 197 
	Page 198 
	Page 199 
	Page 200 
	Page 201 
	Page 202 
	Page 203 
	Page 204 
	Page 205 
	Page 206 
	Page 207 
	Page 208 
	Page 209 
	Page 210 
	Page 211 
	Page 212 
	Page 213 
	Page 214 
	Page 215 
	Page 216 
	Page 217 
	Page 218 
	Page 219 
	Page 220 
	Page 221 
	Page 222 
	Page 223 
	Page 224 
	Page 225 
	Page 226 
	Page 227 
	Page 228 
	Page 229 
	Page 230 
	Page 231 
	Page 232 
	Page 233 
	Page 234 
	Page 235 
	Page 236 
	Page 237 
	Page 238 
	Page 239 
	Page 240 
	Page 241 
	Page 242 
	Page 243 
	Page 244 
	Page 245 
	Page 246 
	Page 247 
	Page 248 
	Page 249 
	Page 250 
	Page 251 
	Page 252 
	Page 253 
	Page 254 
	Page 255 
	Page 256 
	Page 257 
	Page 258 
	Page 259 
	Page 260 
	Page 261 
	Page 262 
	Page 263 
	Page 264 
	Page 265 
	Page 266 
	Page 267 
	Page 268 
	Page 269 
	Page 270 
	Page 271 
	Page 272 
	Page 273 
	Page 274 
	Page 275 
	Page 276 
	Page 277 
	Page 278 
	Page 279 
	Page 280 
	Page 281 
	Page 282 
	Page 283 
	Page 284 
	Page 285 
	Page 286 
	Page 287 
	Page 288 
	Page 289 
	Page 290 
	Page 291 
	Page 292 
	Page 293 
	Page 294 
	Page 295 
	Page 296 
	Page 297 
	Page 298 
	Page 299 
	Page 300 
	Page 301 
	Page 302 
	Page 303 
	Page 304 
	Page 305 
	Page 306 
	Page 307 
	Page 308 
	Page 309 
	Page 310 
	Page 311 
	Page 312 
	Page 313 
	Page 314 
	Page 315 
	Page 316 
	Page 317 
	Page 318 
	Page 319 
	Page 320 
	Page 321 
	Page 322 
	Page 323 
	Page 324 
	Page 325 
	Page 326 
	Page 327 
	Page 328 
	Page 329 
	Page 330 
	Page 331 
	Page 332 
	Page 333 
	Page 334 
	Page 335 
	Page 336 
	Page 337 
	Page 338 
	Page 339 
	Page 340 
	Page 341 
	Page 342 
	Page 343 
	Page 344 
	Page 345 
	Page 346 
	Page 347 
	Page 348 
	Page 349 
	Page 350 
	Page 351 
	Page 352 
	Page 353 
	Page 354 
	Page 355 
	Page 356 
	Page 357 
	Page 358 
	Page 359 
	Page 360 
	Page 361 
	Page 362 
	Page 363 
	Page 364 
	Page 365 
	Page 366 
	Page 367 
	Page 368 
	Page 369 
	Page 370 
	Page 371 
	Page 372 
	Page 373 
	Page 374 
	Page 375 
	Page 376 
	Page 377 
	Page 378 
	Page 379 
	Page 380 
	Page 381 
	Page 382 
	Page 383 
	Page 384 
	Page 385 
	Page 386 
	Page 387 
	Page 388 
	Page 389 
	Page 390 
	Page 391 
	Page 392 
	Page 393 
	Page 394 
	Page 395 
	Page 396 
	Page 397 
	Page 398 
	Page 399 
	Page 400 
	Page 401 
	Page 402 
	Page 403 
	Page 404 
	Page 405 
	Page 406 
	Page 407 
	Page 408 
	Page 409 
	Page 410 
	Page 411 
	Page 412 
	Page 413 
	Page 414 
	Page 415 
	Page 416 
	Page 417 
	Page 418 
	Page 419 
	Page 420 
	Page 421 
	Page 422 
	Page 423 
	Page 424 
	Page 425 
	Page 426 
	Page 427 
	Page 428 
	Page 429 
	Page 430 
	Page 431 
	Page 432 
	Page 433 
	Page 434 
	Page 435 
	Page 436 
	Page 437 
	Page 438 
	Page 439 
	Page 440 
	Page 441 
	Page 442 
	Page 443 
	Page 444 
	Page 445 
	Page 446 
	Page 447 
	Page 448 
	Page 449 
	Page 450 
	Page 451 
	Page 452 
	Page 453 
	Page 454 
	Page 455 
	Page 456 
	Page 457 
	Page 458 
	Page 459 
	Page 460 
	Page 461 
	Page 462 
	Page 463 
	Page 464 
	Page 465 
	Page 466 
	Page 467 
	Page 468 
	Page 469 
	Page 470 
	Page 471 
	Page 472 
	Page 473 
	Page 474 
	Page 475 
	Page 476 
	Page 477 
	Page 478 
	Page 479 
	Page 480 
	Page 481 
	Page 482 
	Page 483 
	Page 484 
	Page 485 
	Page 486 
	Page 487 
	Page 488 
	Page 489 
	Page 490 
	Page 491 
	Page 492 
	Page 493 
	Page 494 
	Page 495 
	Page 496 
	Page 497 
	Page 498 
	Page 499 
	Page 500 
	Page 501 
	Page 502 
	Page 503 
	Page 504 
	Page 505 
	Page 506 
	Page 507 
	Page 508 
	Page 509 
	Page 510 
	Page 511 
	Page 512 
	Page 513 
	Page 514 
	Page 515 
	Page 516 
	Page 517 
	Page 518 
	Page 519 
	Page 520 
	Page 521 
	Page 522 
	Page 523 
	Page 524 
	Page 525 
	Page 526 
	Page 527 
	Page 528 
	Page 529 
	Page 530 
	Page 531 
	Page 532 
	Page 533 
	Page 534 
	Page 535 
	Page 536 
	Page 537 
	Page 538 
	Page 539 
	Page 540 
	Page 541 
	Page 542 
	Page 543 
	Page 544 
	Page 545 
	Page 546 
	Page 547 
	Page 548 
	Page 549 
	Page 550 
	Page 551 
	Page 552 
	Page 553 
	Page 554 
	Page 555 
	Page 556 
	Page 557 
	Page 558 
	Page 559 
	Page 560 
	Page 561 
	Page 562 
	Page 563 
	Page 564 
	Page 565 
	Page 566 
	Page 567 
	Page 568 
	Page 569 
	Page 570 
	Page 571 
	Page 572 
	Page 573 
	Page 574 
	Page 575 
	Page 576 
	Page 577 
	Page 578 
	Page 579 
	Page 580 
	Page 581 
	Page 582 
	Page 583 
	Page 584 
	Page 585 
	Page 586 
	Page 587 
	Page 588 
	Page 589 
	Page 590 
	Page 591 
	Page 592 
	Page 593 
	Page 594 
	Page 595 
	Page 596 
	Page 597 
	Page 598 
	Page 599 
	Page 600 
	Page 601 
	Page 602 
	Page 603 
	Page 604 
	Page 605 
	Page 606 
	Page 607 
	Page 608 
	Page 609 
	Page 610 
	Page 611 
	Page 612 
	Page 613 
	Page 614 
	Page 615 
	Page 616 
	Page 617 
	Page 618 
	Page 619 
	Page 620 
	Page 621 
	Page 622 
	Page 623 
	Page 624 
	Page 625 
	Page 626 
	Page 627 
	Page 628 
	Page 629 
	Page 630 
	Page 631 
	Page 632 
	Page 633 
	Page 634 
	Page 635 
	Page 636 
	Page 637 
	Page 638 
	Page 639 
	Page 640 
	Page 641 
	Page 642 
	Page 643 
	Page 644 
	Page 645 
	Page 646 
	Page 647 
	Page 648 
	Page 649 
	Page 650 
	Page 651 
	Page 652 
	Page 653 
	Page 654 
	Page 655 
	Page 656 
	Page 657 
	Page 658 
	Page 659 
	Page 660 
	Page 661 
	Page 662 
	Page 663 
	Page 664 
	Page 665 
	Page 666 
	Page 667 
	Page 668 
	Page 669 
	Page 670 
	Page 671 
	Page 672 
	Page 673 
	Page 674 
	Page 675 
	Page 676 
	Page 677 
	Page 678 
	Page 679 
	Page 680 
	Page 681 
	Page 682 
	Page 683 
	Page 684 
	Page 685 
	Page 686 
	Page 687 
	Page 688 
	Page 689 
	Page 690 
	Page 691 
	Page 692 
	Page 693 
	Page 694 
	Page 695 
	Page 696 
	Page 697 
	Page 698 
	Page 699 
	Page 700 
	Page 701 
	Page 702 
	Page 703 
	Page 704 
	Page 705 
	Page 706 
	Page 707 
	Page 708 
	Page 709 
	Page 710 
	Page 711 
	Page 712 
	Page 713 
	Page 714 
	Page 715 
	Page 716 
	Page 717 
	Page 718 
	Page 719 
	Page 720 
	Page 721 
	Page 722 
	Page 723 
	Page 724 
	Page 725 
	Page 726 
	Page 727 
	Page 728 
	Page 729 
	Page 730 
	Page 731 
	Page 732 
	Page 733 
	Page 734 
	Page 735 
	Page 736 
	Page 737 
	Page 738 
	Page 739 
	Page 740 
	Page 741 
	Page 742 
	Page 743 
	Page 744 
	Page 745 
	Page 746 
	Page 747 
	Page 748 
	Page 749 
	Page 750 
	Page 751 
	Page 752 
	Page 753 
	Page 754 
	Page 755 
	Page 756 
	Page 757 
	Page 758 
	Page 759 
	Page 760 
	Page 761 
	Page 762 
	Page 763 
	Page 764 
	Page 765 
	Page 766 
	Page 767 
	Page 768 
	Page 769 
	Page 770 
	Page 771 

